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On 22.8.19688, an erder was pessed suspending the pstitioner

from service, That erder, it appears, centinues te be sperative

till new, The petitiener alleges that he has been dirscted te repey
the pelice lines every day in the merning as well as in the svening
He is deing se regukrly, His grievance is that the respondents

are net paying the cenveyance allewance to him se that the expendit§
incurred by him fer ceming frem his heuse te the pelice lines may bi
reimbursed, . ; 4
2. A counter affidavit has been filed, In it, it is net denje
thet the petitiener is being called upen to repert at the pelice 1i

in
beth in the merning and Ahe evening, As a similar centreversy arsse

in the case of Jggdish Ram Kgtria Vs. Unjen ef Indig & Ors (0.A.2052
Wecided on 4,5.1989, Ub ses ne reasen to disagres with the directiens
given in the said C.A, by this Tribunal, We direct the respondents-
te adhere to the directiens given in C.A. Ne,2052/88 and pay te; '

petitiener the cenveyance allewance in terms ef the erders passed

the aferesaid U.A,

3. With these directiens, this Urjiginal Applicatien is dispesed
of finally with ne erder as te cests,
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